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Petition(s) for Special Leave to Appeal (Gwvil)...... /2011
CC 11998/ 2011

(From the judgenent and order dated 05/10/2010 in RFA No. 129/2006
of The HI GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

ROOP JUDGE Petitioner(s)
VERSUS

UNI ON TERRI TORY CHANDI GARH AND ANR. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP and office report )

Date: 29/07/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE HARJI T SI NGH BEDI
HON BLE MRS. JUSTI CE GYAN SUDHA M SRA
For Petitioner(s) M . K. G Bhagat, Adv.

Ms. Suruchi Dua, Adv.
M. Vineet Bhagat, Adv.
For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Del ay condoned.
I ssue noti ce.

Li st along with SLP(C) NG 15026- 15030/ 2011.

[ SUVAN WADHVA] [ VI NOD KULVI ]
COURT MASTER COURT MASTER



